| TEM NO. 1 COURT NO. 8

SUPREME COURT

RECORD OF PROCEEDI NGS

OF

N D I

SECTI ON XV

I.A. No.2 in CIVIL APPEAL NO 1601 OF 2005

EMPLOYERS, MGMIT. , BHURKUNDA CCLLI ERY, CCL

VERSUS

THEI R WORKMVAN, KOYLA MAZDOOR SABHA

(For nodification/clarification of Court’s order)

Dat e:

CORAM :

HON BLE MR JUSTICE S.B. SI NHA

HON BLE MR JUSTI CE DALVEER BHANDARI

For Appellant(s)

For Respondent (s) M. S.B. Upadhyay, Adv.

UPON heari ng counsel

ORDER

Let

ter affidavit to be

filed
t wo weeks

Wi t hin
ed within

thereafter.

t he

f our

M. Ajit Kumar Sinha, Adv.

matter
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Appel lant (s)

Respondent ( s)
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